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CP 245/2016 in OA 2414/2015

ORDER (Oral)

By Hon’ble Mr. P.K. Basu

Heard the learned counsel for the applicant.

2. This CP has been filed seeking initiation of contempt
proceedings for purported violation of orders dated 17.03.2016 and
11.02.2016 by which we had given opportunity to the respondents
to file reply which, according to the applicant, has not been filed till

today.

3. We are not inclined to entertain this Contempt Petition for the
reason that in case every interim order of this Tribunal directing
either side to file a reply or rejoinder, if not complied in time, is to
be challenged through a contempt petition, there will be no end to
such CPs. It is sometime for genuine reasons that there is delay by
either party. In case, the Tribunal is not satisfied with the reasons
to assign the delay by either side, the Tribunal either impose cost or

forfeit the right of the party to file reply etc.

4.  Therefore, in view of this, we dismiss this Contempt Petition at

the admission stage. No costs.

(Dr. Brahm Avtar Agrawal) (P.K. Basu)
Member (J) Member (A)

/Jyoti/



